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RESOLUTION RE SAFEGUARDS
AGAINST PARLIAMENTARY DEMO-
CRACY AND AUTONOMY OF
STATES BEING WEAKENED BY THE
UNION GOVERNMENT— contd-

[1 MAR.

SHRI BHUPESH GUPTA: Sir, you will
have notc'd. I hope I have not lost my time.

Now, Mr. Vice-Chairman, how does the

Governor say such a thing? Which
provision in the  Constitution  authorises
the Government to make a statement

'The Government in order to be stable must
have a substantial majority or a fairly
substantial majority?' It is possible for a
Government to continue for the entire tenure
of five years with a majority of one or two so
long as that majority is a majority, and
certainly nobody would question it if the
policies f.re also in addition good. Why did
Mr. Gopala Reddy go into this kind of
political exercise, beyond the scope of his
employment and terms of reference, if there
are any, to make a suggestion of this kind in
regard to U.P.? At the same time, I must
say that the Samyuktha Vidhayak Dal nad a
majority there of 40 or so, arid in the present
case it is not a question of a substantial
majority even. Now, this is the kind of the
Governor's report, it is none of the
Governor's job to make 'uch remarks. In
Kerala, we continued for 27 months in
1957—1959—the Communist Government
I have in mind; a Government with a
majority of two—and we gave a stable
Government and a popular Government
which had to be dissolved by a Presidential
intervention because there was no other
way by which the Government could be get
rid of by the Centre. Therefore, he is wrong.

Now, what has he done? Here you see:
When the U.P. Assembly was suspended,
the Ministry was dissolved, Mr. Charan
Singh was the Chief Minister. He could
have been asked to continue as a caretaker
Government.

SHRI ARJUN ARORA (Uttar Pr»-
Hesh): How Iopp?
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SHRI BHUPESH GUPTA: He  could have
been asked. You do not talk about it.  He
could have been asked to function as a
caretaker Government and thea the Governor
could have given, according to his own logic,
instructions or advice for mid-term elections.
It is possible to hold mid-term elections with a
caretaker Government. In fact, it does
happen. General elections take place with
the Congress Party in office. Why could this
thing not bs done in U.P.? Suppose th»
Governor—I take it for argument's sake—>¢
wants more stability that way? No, he did not
do so.  He suspended the Assembly so that
Mr. C. B. Gupta and the Congress could get
a chance to win over some people by methods
of bribery and corruption and all kinds of
tilings  ia order to ask for the revival or
the reactivisation of the Assembly so that the
Congress could be restored. This trickery
is well known and that has been dona,
Therefore I say this. I hope all the parties there
in U.P., non-Congress parties, whatever their
differences, will not allow the Congress to
come back. They sbouM either settle their
troubles over the leadership of the Samykta
Vidhayak Dal anil get back to reviving the
Assembly or thef should force the Centre to
dissolve the Assembly and go in for mid-
term elections.  The great people of UP had
not rejected and ousted the Congress only to
have it brought back in the shameful
manner in which Governor Gopala Reddy, on
the instruction of the Centre, is trying to  do.
(Interruptions). Therefore, here again
violation of Constitutional principles is there.

Take the case of Bihar. There, the
Government was formed—how? The Soshit
Dal with a membership of 17 or 18 was asked
to form the Government on the assurance
given by the Congress Party that that party
would support the Government The Congress
Party traded in the wings instead of coming to
the centre of the stage. Arid even for installing
Mr. B. P. Mandal they had to take to
subterfuge or a kind of fake election of a
gentleman. Mr. Singh, whom I call a stepney
Chief Minister, somehow or other to carry on
the; ramshackle vehicle c,f the S-ishif Dal
alliance so that takins “dvantac  of that
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Mr. M uncial could be brought in. Here also
there should be an amendment to the
Constitution or to other relevant provisions;
otherwise, this kind of trickery will SO on.
The gentleman having been elected to the
Lok Sabha did not come there. He remained
there for intrigues and for indulging in
political corruption and sold himself and sold
his conscience to the Congres Party, and the
Congress Party went in for hkn. What I am
complaining here is that the Constitution was
abused, that the constitutional authority was
abused and the Centre did nothing of the
kind. Mr. Sudhanshu, the Congress Speaker
of the Bihar Assembly, has criticised it. Even
Mr. Chavan, who is never tired of doing such
things, is hard put to defending what has been
done in Bihar. He is shying like a newly-
wedde'd woman. He is shying away from this
kind of thing at the very suggestion of
something wrong having been done. That is
Mr. Chavan. You can understand it.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Now finish.
SHRI BHUPESH GUPTA: I am fini-

shing. You must deduct the other time that is
lost. Therefore, I have some suggestions to
offer. The States should have larger
.autonomy. Today we have reached a stage
where you cannot think of one party ruling the
Centre and the States. In fact we are reaching
a stage when the Centre may not be ruled by
one party at all. Reactionaries are already
talking in terms of having a coalition at the
Centre. In fact, Indian monopolists and others
have come to the conclusion that they cannot
rely on a single party rule in order to maintain
j their monopoly raj. Therefore, they are
thinking in terms of a  coalition so that the
Congress Party and all the reactionary parties
in the Opposition combine in order to produce
a coaliion Government at the Centre.
{Interruption by Shri Sheel Bhadra Yajee). As
far as Mr. Sheel Bhadra Yajee is concerned, he
is available for any combination.
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SHRI BHUPESH GUPTA: Yes, he is not a
woman, | agree. Mr. Sheel Bhadra Yajee is
available.

N wewr o (fagre): AT S
W gt afzd, JAgT w1 A

Frgfaeet &7 o )

SHRI BHUPESH GUPTA: I am not going
to be provoked by you. As far a* you are
concerned you will sell to anybody. You will
sell to us if we can offer to you a better post.

SHRI SHEEL BHADRA YAIJEE: Do not
talk rubbish.

SHRI BHUPESH GUPTA: Good man you
are. You have established a record of
changing parties. I do not think if anybody
else has changed 14 parties.

SHRI SHEEL BHADRA YAIJEE: You are
wrong. I have never changed parlies. I was
always in the Congress. Do not talk rubbish.

SHRI BHUPESH GUPTA: My party
will not admit you, my esteemed friend

THE VICECHAIRMAN (SHRI AKBAR
ALI KHAN): You continue.

SHRI BHUPESH GUPTA: Because you are
an indigestible political dement as far as good
parties are concerned, no good pary will take
you. You lemain where you are. Therefore,
Mr. Vice-Chairman, larger autonomy for the
States is needed. Not only in financial matters
but also in political matters it is very essential
that the Governors' powers and the Centre's
power of direction should be drastically
modified.

Sir, under our Constitution the Centre has
been given a lot of power to interfere in the
administration of a State. Now we know the
Congress is interfering for partisan end? After
the election they havo made it abundantly clear
that their inter* ference in State affairs is
designed to help the Congress Pary to restore
even BecrepiS
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leadership, like that of Atulya Ghosh, that is
their line. They have no respect for the
Constitution.  Therefore, the relevant
provisions to which references were made
should be revised, if necessary, by an
amendment of the Constitution.

Apart from the fact that more power and
larger autonomy should be given to the
States, I think that non-Congress Ministers,
specially Chief Ministers, whatever their
views, should come together and develop
public opinion both in their Legislatures and
outside in the country so that the Central
Government can be forced to part with come
of the power, it has concentrated in its bands,
politically and economically.

Mr. Vice-Chairman, whereas most reso-
urces in the States are only accessible to the
Centre for being tapped, it is the State
Governments which are called upon to * carry
out developmental activities, their revenue
goes away in that direction. Their power of
raising resources on their own is very limited
with the result that the State Government have
to wait on the threshold of the Finance Minister
and at the doorstep of the Finance Minister of
the country. Certainly, this is neither in con-
sonance with the federal principle nor does it
help the integration of the country or national
integration, as you call it.

Mr. Vice-Chairman, similarly the question of
Administrative Services will have to be gone
into. The 1.A.S., the I.P.S. and all other All-
India Services, even when their cadres are
working in States, tney remain in some way
under the influence of the Centre and under
their discipline. We have seen from our
experience of the non-Congress Governments
how the Centre tried to utilise their hold over
the All-India Services in a manner 'detrimental
to the autonomy of the States and for helping
the Congress gains and, now, currently in
"operation topple" against the non-Congress
Governments in various States. I know from
my own experience in West Bengal, Bihar,
Uttar Pradesh and other places, that in the case
of the All- I India Service people who are
posted in j these States, the Home Ministry has
made j special arrangements in order to
maintain
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liason with those cadres, not for the ordinary
common work but for pushing their ends, for
carrying on intrigues. I know for a fact that
Ministers of West Bengal and Bihar
Governments had been spied by their
Intelligence. Instruction has gone from the
Central Intelligence to carry on espionage and
spying activity against Mr. Jyoti Basu, Mr.
Ajoy Mookherjee, Mr. Somnath Lahiri, Mr.
Biswanath Mukher-jee and others. T will tell
you my  experience of one day when two
Ministries came here. I invited them to the
Bengali Market, or whatever it is called. They
like, what is called Murkan or some such thing
wherein you stuff something. I invited Mr.
Somnath Lahiri and  Mr. Harekrishna
Konar. They came with me to the shop. Bang
Bhavan. There [ found four Intelligence
Officers whom I know very well following
them and siting next to us. Mr. Chavan is a
shameless creature. He asked his Intelligence
officers to follow the Ministers so shamelessly
that when they went for having some snacks
with me, they were sitting almost next to me. |
know them. I identify them. Normally when
they see me they offer me Namaste.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Maybe they were there for their
protection and security.

SHRI BHUPESH GUPTA: Yes, Sir. 1
know them. I thought you were nice but you
are not so.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): It is
objectionable.

SHRI BHUPESH GUPTA: Telephones are
tapped. I know instructions were sent, because
we have been in the Government. Therefore,
we know the art of it. We knew that
telephones were being tapped. I could not
even talk to the West Bengal Ministers.
Telephones were tapped in such a manner by
the Central Government here and by other
authorities. Therefore, you can see that this
whole thing, the Administrative Services, etc.
has to be gone into, otherwise this State
autonomy becomes meaningless. It becomes
meaningless if the Centre maintains this fifth
column for spying.
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1 may inform you, Mr. Vice-Chairman,
when we were in Government in Kerala in
1957-59 we caught hold of a letter which the
I. G. of that time had written against the
Government to some oliicers in the Centre.
The letter in original came into our han'ds,
which Mr. Ajoy Ghosh showed to Pt.
Jawaharlal Nehru and Pt. Govind Ballabh
Pant. They said they would deal with it. At
that time we did not make the issue public. It
was in the hand-writing of the officer and the
conspiracy between the two, Centre and the
State, was divulged. Mr. Govind Ballabh
Pant's Home Ministry denied that there was
such a letter.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You should finish.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, therefore, all these things need lo be
'defined. 1 have given the examples of Bihar,
West Bengal and other places. 1 come to
Haryana. Majority was not lost. “But the
Governor dismissed it. Now you see various
standards are being followed according to the
convenience of the Congress Party—in some
places, dissolution of tbe Ministry and the
Assembly; in another plane, dissolution of the
Ministry and suspension of the Assembly; in
some other place, nothing doing, allow a
stepney Chief Minister—in Bihar—to
hold the bahy till a defector and traitor is made
Council Member and given the chance to form
the Government. Manipur Assembly was

[ RAJYA

suspended so that the Congress Party could in
the meanwhile show a majority, and once the
majority went that way, immediately the
Assembly was revived, and now a Government
is functioning. But the Opposition is
demanding mid-term elections. Therefore, I
say to-day, Mr. Vice-Chairman, before I sit
down. You have to decide whether you are
interested in parliamentry democracy or not.
You have to decide. We are all for it.
(Interruption by Shri Sheel Bhadra Yajee) As
far as you are concerned, you do not
understand anything. You have to decide
whether you are in favour of it or against it. If
you think that you can  condition
parliamentary democracy to suit your ends and
only to serve vour narrow partisan ends.

SABHA ] democracy and autonomy
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you shall be ruining yourself. 'Not only
that, you will be ruining parliamentary
aemocracy itself and nothing will be left.
The Constitution will Become a fiction
rather than a political reality of our coun-
trv. That is quite élear. Therefore, Mr.
Vice-Chairman, 1 think it is necessary that
we should discuss the whole matter in the
light of the experience of twenty years
especially the experience after the fourth
General Election., I, therefore. suggest: lof
the Prime Minister as leader of the Cent-
ra; Government, rise above partisan consk
derations and invite an all-party con-
ference, a conference of all the Chief
Ministers, where questions of State auto-
nomy and Centre-State relations can be
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"discussed de nove in order to suggest such

amenuments as are necessary to strengthen
pariamentary institutions and to reduce,
il not eliminate Central interference, and
10 enlarge the autonomy of the Staiea
Without that, you cannot have parlis
mentary democracy functioning. That is
absolutely clear. You will be having the
snadow, but the substance will be hacked
away, and ultimately we shall be left with
only the shidow of it. We do not want to
plod with the shadow while the substance
is jost. We want to live with the substance
and avoid the shadow of it. Therefore, Mr,
Vice-Chuirman, in the political life 1o0-day
thete is need for renewed ngitation, renew-
ed movement, in order to reconsider as
1 in what manner Constitution has got to
pe amended, what conventions shoold be
well established ond laid down, how the
Centre-State  relations should be shaped,
what avlonomy the States should enjoy
and how much power the Cenire should
have. We should accept the principle of
“minimum power for the Centre, maxi-
mum power for the State,” whether in
economic matters or in political matters or
in any other matter. That is how we
should arrange the affair. T do not want
to say very much. So. I am making this
snerestion that these things shouald be dis-
cussed.

As far as we are concerned it is quite clear
that “parliamentary democracy cannot be
trusted in the hands of the Concress Party,
more so when it is mnning a single party
Government. this kind of administration,
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here. It will never be safe unless the Congress
Party is made to sit in the Opposition, unless
democratic and left forces occupy the treasury
benches and run the Central Government. I know
it is long over due. But even so. it is necessary
in the interest of defending our democratic
movement to see that the Congress is not m a
position to defame and degra'de our parliamentary
institutions, to kill democracy in the manner in
which they are Kkilling it, so that at least
something is left to build upon and go forth.
Thank you.

THE VICE-CHAIRMAN
AKBAR ALI KHAN): Mr. Arjun Arora.

[ 1 MAR.
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IrIyremn (s pmaowedt
wt): farer skfem oowr &t
oI 48 agy At few RO
Tatfew # fF o gz wwr e
]

Wt famegAre wwrmedh Wi
fygur . sfhw, Wvay g7 w39 @R
g 8 fRT Wl 3§ OF mw Ay ¥
faasz Gdr  qrafeent ey .

SHRI BHUPESH GUPTA: I will make it
clear. It was not for your time....

st farague wAmnaR W
fgm: sTAR ST BT FTOTL L., L

SHRI BHUPESH GUPTA: I am very sony,

Mr. Chordia did not understand It. He spoke for

SHRI BHUPESH GUPTA: Not thirty
minutes.

 SHRI ARJUN ARORA:
thiny minutes.

N fawagIw wa@EER an-
fgm: # st bn s daf aam
IF % 9w wfeigua adedRe faa
W @ AT ar " graa A fAmai w
qgri FF¢ gue AWA 9T wfawew
qTE W T wA0AY ) afsw ww
froqt & fandm e @ et &
sofafqz @ &7 wawa &, 77 f97
qeqr & IAF AR ¥ AW
IEATE |

o Sl 2 ) prene el
Vil Rea  (4)

More han

two hours; he did a good job. But the idea was
not to allow him
to fiuibuster it...

it fanag e A Fic-fya
I know what you did.

qmd w27 f¥ = A9TE ®U

SHRI BHUPESH GUPTA: If M,

st frregpare AN AT
fym gifad & fadew w6
frm Uy 99 .

(Interruptions)

#Hindi transliteration.

Chordia wants to speak for three hours, I
ﬁ’“’ 2 ..,.-q-l, A 6y A u!nl:,g will not object But at that particular time,

. as you know, with all respect to Mr.
¥ ;_)" N yhare S a2 Lﬁi"“ M ChorUia—he is a very clever man, an
- able man—wanted to flllibiister it. We

- ot s

wanted to get it passed that day
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Bhupesh Gupta, please sit
down. (Interruption-) No. more. Mr. Arjun
Arora.

SHRI ARJUN ARORA: If the Communist
Party and the Jana Sangh stop quarrelling,
things in the country will improve, and at
least I will have an opportunity to have my
say. Thus, when I rea'd the words of this
Resolution of Mr. Bhadram...

SHRI BHUPESH GUPTA: There will not
be the right of reply? That is all right. You
save that time.

SHRI ARJUN ARORA: When I read the
words of the Resolution of Mr. Bhadram, I
was inclined to support it. But when I heard
Mr. Bhadram's speech, I was only half
inclined to support it. Now that I have heard
the outburst of Mr. Bhupesh Gupta, I rise to
oppose it.

SHRI BHUPESH GUPTA: But, Mr. Vice-
Chairman the fact that he is a Congress
Member determines that he would never
support it, because then he will have to leave
.the Congress.

(Interruption)

SHRI ARJUN ARORA: Sir, we have in
the past seen and heard of many good causes
spoilt by bad advocacy. Mr. Bhupesh Gupta
is fast becoming a classic example of a bad
advocate, and that is why in spite of having
a law degree, he could not go a court of law.

3p.M.

He had to take resort to parliamentary work.
Even there his performance is deteriorating
every day and his speech today was a perfect
example of deterioration. There can be no
objecion to the proposition that the authority of
the Union Government should not be utilised to
interfere ' with the State Governments

(Interruptions)
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SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, [ am interested in not allowing the
hon. Member to pass such remarks or criticise
me. Let him criticise the Central Government
if he has the courage to do so. Never does he
criticise the Congress.

(Interruptions)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Please sit down

SHRI BHUPESH GUPTA: False pre-
tensions should not be allowed. This
gentleman does something outside the House
and inside the House they support the
Government whenever the Government does
anything wrong.

SHRI ARJUN ARORA: You will get
everything back.

SHRI BHUPESH GUPTA: Who are you to
give it? Mr. Shukla can give it Who are you?

(Interruptions)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Order, order. Please sit down.

SHRI ARJUN ARORA: Mr. Bhupesh
Gupta has given a perfect example of his
intolerance and he has exposed his faith in
democracy. He thinks that it is his right to
speak and it is his right to prevent others from
saying unpleasant truths.

SHRI BHUPESH GUPTA: Talk on the
Resolution.

SHRI ARJUN ARORA: I am coming to the
Resolution. But you are nobody to tell me that
I should come to the Resolution, Mr. Bhupesh
Gupta. Sir, if he goes through his speeches
carefully, the next morning, he will find that he
is a perfect example of irrelevance, because he
never speaks to the point.

(Interruptions)
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SHRI BHUPESH GUPTA: Except Kanpur
and J. K. groups.

SHRI ARJUN ARORA: Sir, I know who
pays Mr. Bhupesh Gupta. Mr. Bhupesh
Gupta is a paid agent of many people whose
names are known to me.

SHRI BHUPESH GUPTA: Sir, this
*Congress leader here calls me a paid agent.
Let him name one who pays me. On the other
hand. I know to whom lie goes and jrets this
thing or that thing done.

(Interruptions)

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Please sit down.

SHRI BHUPESH GUPTA: Sir, if he -can
prove that I am a paid agent of somebody, |
shall immediately resign. But if I can show
that he is being paid by some Kanpur
industrialists, will he agree to resign? Let him
say. (Interruptions) Sir, on a point of order.
He has called me a paid agent. If I also call
him a paid agent, will you allow it? I know
what he is. Everybody knows it.
(Interruptions) A progressive Congressman is
letting down the entire Left. He is currying
favours. Sir, I can understand Mr. Shukla and
others but never can I understand him when
he says that. Therefore ask him to wihdraw.

(Interruptions)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Arora, will fou kindly sit
down?

SHRI ARJUN ARORA: Mr. Bhupesh
Gupta, you are taking money. In fact your
entire politics is based on somebody else's
money.

SHRI BHUPESH GUPTA: Sir. he is
indulging in serious propaganda. This
gentleman is supposed to be the General
Secretary of the ISCUS. I hope it will be
aoted.
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SHRI ARJUN ARORA: Mr. Bhupesh
Gupta's Communist Party is run on somebody
else's money.

(Interruptions)
[THE DEPUTY CHAIRMAN in the Chair]

SHRI BHUPESH GUPTA: Madam, he has
called me a paid agent. He says I am running
the Party on others' money. With whose
money am I running the Party? On the other
hand, shall I tell you something about him?

SHRI ARJUN ARORA: Do.

SHRI BHUPESH GUPTA: Even under
your provocation [ will not i>ay that

(Interruptions)

THE DEPUTY CHAIRMAN: Order,
order. Please speak on the Resolution.

SHRI ARJUN ARORA: Madam, before
Mr. Bhupesh Gupta indulged in his outburst, I
was saying that a good cause had been
spoiled by the bad advocacy of Mr. Bhupesh
Gupta. But before I come U> the point I must
reply to the unnecessary tirade of Mr.
Bhupesh Gupta. I challenge Mr. Bhupesh
Gupta to prove his charges against me to the
satisfaction of the Deputy Chairman and I
challenge him to stand up and say whether he
is prepared to leave the House and the Deputy
Chairman in charge of the charges that I have
levelled against him. Madam, I am in your
hands.

SHRI MULKA GOVINDA REDDY
(Mysore): Madam Deputy Chairman, it is not
proper for anyone to make charges or counter
charges. I would request you to see that this is
expunged and these charges should not be
there.

SHRI BHUPESH GUPTA: Madam, he
calls me a paid agent.

(Interruptions)
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THE DEPUTY CHAIRMAN: I want to
appeal to Mr. Arora also that be should tpeak
on the Resolution.

SHRI ARJUN ARORA: Now, Madam, I
once more submit 10 you that I am prepared
that you personally enquire into the charge that
Mr. Bhupesh Gupta has levelled against me
and I challenge Mr. Bhupesh Gupta to stand
up and say the tame thing and admit before
the House that he is prepared to submit to an
enquiry by yourself into the charges that I
have levelled against him.

SHRI BHUPESH GUPTA: I shall bring
witnesses from Kanpur but you have also to
prove that I am a paid agent or my Party is
run on others* money. We are both prepared
to do that. I shall bring Kanpur workers here
and I would invite you to Kanpur.

SHRI ARJUN ARORA: I do uot have to
go anywhere to prove my charges against Mr.
Bhupesh Gupta. I can prove them from the
evidence available in Delhi toelf.

SHRI BHUPESH GUPTA: Do.

THE DEPUTY CHAIRMAN: Now come
to the Resolution, Mr. Arora.

SHRI ARJUN ARORA: Madam, I was
laying that nobody would object to the
proposition that the authority of the Centre
should not be Utilised to disturb trie State
Governments. (Interruptions) Mr. Bhupesh
Gupta should be thrown out of this House.

SHRI BHUPESH GUPTA I shall throw you
out of everything.

SHRI ARJUN ARORA: I shall ihrow you
out of the world.

SHRI BHUPESH GUPTA: This gentleman
curries favours from the Communist Party.
How may times has he approached the
Communist Party for favours?
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SHRI ARJUN ARORA: I have never
approached the Communist Party for any
favours. As a matter of fact I kicked the
Communist Party when it adopted its
treacherous attitude in 1942. I was a res;
pected Member and a leader of the Communist
Party. When Mr. Bhupesh Gupta, was
unknown, [ was a respected leader of the
Communist Tarty but when the Communist
Party adopted the treacherous attitude in 1942, I
kicked it and Mr. Gupta came in. I have never
gone to the Communist Party for any favour
whatsoever. It has been the custom for res-
ponsible leaders of the Communist Party to
come to me for favours irrespective of.

(Interruptions)

SHRI BHUPESH GUPTA: No Com
munist Party leader has ever met you. If you
say that they go to you for favour, it is
wrong. I hope they will not.

SHRI ARJUN ARORA: Responsible
leaders of the Communist Party always come
to me for favours. Mr. Gupta is an
insignificant member of the Communist Party.

SHRI BHUPESH GUPrA; Who are the
significant members of the Communist Party
that come to You'

SHRI ARJUN ARORA: Mr Gupta Is not...

THE DEPUTY CHAIRMAN: Will you
speak on the Resolution?

SHRI ARJUN ARORA: When the inter-
ruptions are over or they are stopped, then
alone I can speak on the Resolution. If Mr.
Gupta continues his running commentary, I
will continue my sledge ham mer...

THE DEPUTY CHAIRMAN: If yt« come
to the Resolution, there will be no
interruptions.

SHRI ARJUN ARORA: I was saying that
there can be no objection to the proposition
that the authority of the Ceri-
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tral Government should not b« utilised for
interferring with any State Government
established by law and which commands a
majority in the State Legislature. But I must
say what has followed the 1967 elections in
many States is not a good example of
democracy. Some parties of the Opposition
were so exasporated with their repeated
defeats and were so frustrated in their lust for
power that after the 1967 elections, many
incongruous coalitions came into being and it
must be said to the credit of the Government
of India that it did not interfere even with
those incongruous coalitions but incongruous
coalitions cannot last for ever. Adversity
makes strange bed-fellows. Here the lust for
power brought about strange combinations
and they were bound to fall. They were bound
to quarrel. Take the example of my State of
Uttar Pradesh. It was a very incongruous
coalition. The coalition was in fact by the Jan
Sangh which had 99 Members in a House of
425 Members.

SHRI SUNDAR SINGH BHANDARI
(Rajasthan): Led by Mr. Charan Singh.

SHRI ARJUN ARORA: You do not start
the practice of Mr. Gupta. Let me speak.

SHRI SUNDAR SINGH BHANDARTI:
But he fair to us. We are a major party. I only
objected to the words that you have used.

SHRI BHUPESH GUPTA: Let the
advocate of Mr. C. B. Gupta peak.

SHRI ARJUN ARORA: Let the hireling of
Mr. Ajoy Mukerji keep quiet. The major
party in the U.P. coalition was the Jan Sangh
and in a democracy it is the major party
which should lead but in spite of 99 members
of the Jan Sangh Party and 14 Members of
the Communist Party, unitedly they were not
able to form a coalition Government. So they
relied upon defectors led by Mr. Charan
Singh and offered Mr. Charan Singh, who in
the
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beginning had a following of only 17
Members, the Chief Ministership on a platter.

SHRI SUNDAR SINGH BHANDARI:
You asked me not to speak but do not try to
be unfair.

SHRI ARJUN ARORA: If Mr. Bhan-
dari says that he did not offer Mr. Charan
Singh the Chief Ministership

SHRI SUNDAR SINGH BHANDARI:
We did.

SHRI ARJUN ARORA: That is what I said
that in spite of Jan Sangh having 99
Members.

AN HON. MEMBER: You offered to Mr.
Mandal in Bihar...

SHRI ARJUN ARORA: I am not de-
fending Mr. Mandat. I do not like him.

w1 o fei s g ( f2):
# wavfad WHET ¥ 0F g yedr
AT, W T AW F F, I q2W
o7 fagre § oF YA wwdr g, a2
qET 69 Cﬂ'ﬁﬂ'?{ﬂ', ‘T &7 w4,
a1 ag faermag a1 & a1 FAaT

SHRI ARJUN ARORA: That is how the
Opposition Ministry in U.P. came into being.
It began with the goodwill of the people and it
also began to function with the goodwill of
the Centre but within six months the
differences came into the open. In October the
S.S.P. and the C.P.I. Ministers resigned. There
was intrigue, there was horse-trading and the
differences were patched up on the surface but
the differences continued and the result of that
difference was that the administration in U.P.
which was never very good, began to sink to
lower and lower depths and the citizens of
U.P.. the eight crores of Indians who live in
U.P., began to feel miserable. Though the
differences were patched up
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in October, the differences continued. They
continued to simmer and again they came to
the surface when the C.P.I, and the S.S.P.
Ministers again resigned. But in their
hatred against the Congress, in their desire to
keep the Congress out of office, to keep the
largest party in the U.P. Legislature out of
office, the C.P.I, and the S.S.P. continued to
support the coalition Ministry of Mr. Charan
Singh but that was not the end. Mr. Charan
Singh felt— and I feel rightly—that the Jan
Sangh Ministers, particularly the Jan Sangh
Ministers in charge of the Local Self-Govern-
ment and Co-operation, were misusing their
offices to strengthen their party. So Mr. Charan
Singh realised it and that was why the
reshuffled the portfolios. When Mr. Charan
Singh reshuffled the portfolios and took away
the two powerful portfolios of Local Self-
Government and Cooperation from the Jan
Sangh Ministers, these differences became so
wide that they could not be patched up. In the
meantime there was the S.S.P. which did not
want anything to be settled. When Mr. Charan
Singh lost the support of the Jan Sangh also,
he, like an honourable man, thought it proper
to resign. What mistake did the Governor
commit in accepting the resignation of Mr.
Charan Singh, I fail to understand.
SHRI MULKA GOVINDA REDDY: The
mistake was that he did not accept the
recommendation for mid-term elections.

SHRI ARJUN ARORA: The parties which
formed the coalition in U.P., they, for nine
days, continued to wrangle, bargain and try to
patch up. But they failed to do so. And on the
ninth day some of them elected Mr. Ram
Chandra Vikal as their leader.

SHRI SUNDAR SINGH BHANDARI:
Who has objected?

SHRI ARJUN ARORA: Others objected.

SHRI SUNDAR SINGH BHANDARI:
Who?
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SHRI ARJUN ARORA: The B.K.D.
and the Republican Party.

SHRI SUNDAR SINGH BHANDARI: In
the meeting?

SHRI ARJUN ARORA: They objected; I
know. I do not know what happened in the
meeting; I was not present there but I know
that the leaders of the B.K.D. and leaders of
the Republican Party aud some independents
approached the Governor, and they told him
that they would not support Mr. Ram
Chandra Vikal's leadership. Obviously Mr.
Ram Chandra Vikal did not enjoy the support
of all the parties of the S.V.D.

SHRI SUNDAR SINGH BHANDARI:
Have they dissociated themselves from the
S.v.D.?

SHRI ARJUN ARORA: They went to the
Governor...

SHRI SUNDAR SINGH BHANDARI:
Just for information I want to ask. Who has
dissociated himself from the S.V.D.?

SHRI ARJUN ARORA: They might or
might not have; whether they dissociated
themselves from the S.V.D. or not is
immaterial, but they did not accept Mr. Ram
Chandra Vikal as their leader. He i was only
the leader of the Jan Sangh and a few others,
and the Jan Sangh aud a few others together
were not in a majority in the Assembly. They
were not in a position to give U.P. a stable
Government.

SHRI SUNDAR SINGH BHANDARI:
What is the sum total now? The Jan Sangh
and some others, what is the total now?

SHRI ARJUN ARORA: I am coming.

So the Governor had no option but to
come to the conclusion that the S.V.D. had
not been able to successfully elect a leader
acceptable to all its supporters.
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THE DEPUTY CHAIRMAN: Mr. Arjun
Arora, your time is over now.

SHRI ARJUN ARORA: My time was all
taken away by interruptions. Anyway I will
not take much time to finish.

THE DEPUTY CHAIRMAN. Even so, you
began at 2-57. I am allowing fifteen minutes
for the interruptions. Even so, your time is
over.

SHRI ARJUN ARORA: All right
Madam; [Iam concluding. ButI have
toreply to some querries put by Mr.

Bhandari, and I will do it in the lobby.

So the Governor had to come to the
conclusion that the S.V.D. was unable to give
U.P. a stable Government. Mr. C. B. Gupta,
Leader of the Congress Party, also claimed
that he could form a Government. But the
Governor was so impartial—and I am glad he
was so impartial—that he did not take Mr. C.
B. Gupta's word as gospal truth.

SHRI SUNDAR SINGH BHANDARI:
You have no sympathies for your party also.

SHRI ARJUN ARORA: And he re-
commended to the President suspension of the
Assembly. Now this suspension may help the
S.V.D. to compose its differences. It may
enable Mr. Charan Singh to come back. It
may enable other parties like B.K.D. and
Republican to accept Mr. Ram Chandra Vikal,
whatever his abilities as their leader. It may
also create conditions in which more and
more independents, more and more res-
ponsible citizens of U.P. may like to support
Mr. C. B. Gupta to give the State a stable
Government. So the Governor of U.P. has
acted impartially.

There are lots of things to be said about
U.P. But I refrain from doing so because my
time was taken away by interruptions. I
personally feel that, at least in the case of
U.P., the Governor has acted most honestly,
most impartially, and is entitled to our highest
praise.
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THE DEPUTY CHAIRMAN: Mr. Mulka
Govinda Reddy. Do yoa want to speak?
Your name is here.

SHRI MULKA GOVINDA REDDY:
Yes, I will speak, Madam, Deputy Chairman.
I support this Resolution. The situation that is
now obtaining in the country makes us to
seriously ponder over the question of
relations between the States and the Centre.

In the 1967 General Elections, as we all
know, the Congress was defeated in eight or
nine States, and in those States non-Congress
coalition Governments came into existence. In
one  State—Rajasthan— even  though
Congress had lost its majority, because of the
manoeuvrings and machinations of the
discredited Governor of Rajasthan the
Congress Party was able to wean away some
members of the opposition and thus get a
majority and then form a Ministry. For some
time President's rule was imposed in order
that the Chief Minister—or the former Chief
Minister—of Rajasthan could manage to buy
some M.L.As. and get their support to form a
Ministry.

And what has happened now in U.P. is
more or less the same. When the Chief
Minister, when the former Chief Minister, Mr.
Charan Singh, advised the Governor that if
the S.V.D. could not elect a leader and could
not form a Ministry, then, the best course
would have been for the Governor to dissolve
the Legislature. It is true that the S.V.D. was
not in a position to elect a leader acceptable to
all its constituent units there. There was
something wrong about it, they should not
have done it; they should have elected a
leader in whom all the constituent units of the
S.V.D. had confidence. Still the S.V.D. has
the majority, but they were not in a position to
elect a leader and form a Ministry. So the best
thing for the Governor if he wanted to act
impartially and according to the constitutional
provisions, would have been that he should
have accepted the advice of former Chief
Minister, Mr. Charan Singh. It was not only
his personal advice; I understand there was a
Resolution of the Cabinet to the effect that in
case the S.V.D. could not con-
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tinue the Ministry or form a Ministry 'here
should be midterm elections in U.P. But here
the Governor did not take the advice of the
Chief Minister which he was bound to. Here
the Chief Minister was not a defeated Chief
Min-istei as in some other cases, but here was
a Chief Minister who had the majority behind
him, and he had the authority of the Cabinet.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): Mr. Reddy, so far as I know the
parties were not agreeabe to this. Mr.
Bhandari can enlighten us. The parties were
not agreed to mid-term elections in U.P.

SHRI MULKA GOVINDA REDDY: The
point is that the Chief Minister has tendered
this advice and it is not an oral advice. In his
letter to the Governor he has made this point
very clear, and he was the Chief Minister till
he resigned, and he had a majority in the
Legislature with him. Therefore, it was the
bounden duty of the Governor according to
the Constitution to accept the advice of the
Chief Minister who still had a majority behind
him. Instead of doing that he has
recommended to the Centre the imposition of
President's Rule for some time so that those
manoeuvrings and these manipulations can go
on in order to bring back the Congress into
power in Uttar Pradesh.

In Bihar also, as some hon. Members have
already pointed out the Chief Minister was
manoeuvring for two days and then he
nominated a discredited leader to the
Legislative Council and then formed a
Ministry headed by the Soshit Dal. Shri Arjun
Arora condemned the defectors. I am also one
of those who condemn these defectors. In fact
it was the Congress Party which disrupted the
P.S.P. and other democratic parties and then
took these people in without asking them to
first resign from the seats to which they had
been elected on their party tickets. The
Congress thus made these defectors, and then
made them adorn the Treasury Benches at the
Centre as well as in the
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States. It is the Congress Party which should
be squarely blamed for encouraging these
defectors. It was creditable on the part of Shri
Charan Singh, when he got disguested with the
machinations of the Chief Minister of U.P. in
those days to have left the party. With him
some thirty other Members also left the party.
So he had the majority and was electef leader.
But what is it that they are doing now in
Bengal? There it was the defector and quisling,
Dr. P. C. Ghosh who was made Chief Minister
without having to go through the process of
testing the strength of the Ajoy Mukherjee
Government on the floor of the Legislature.
The Governor, Mr. Dharma Vira acted in a
very high-handed, unconstitutional and illegal
manner and that has shaken the foundations of
democratic institutions in this country. Again
in Punjab a puppet Ministry has been
supported by the Congress for the purpose of
overthrowing the elected Ministry of Shri
Gurnam Singh. In Haryana also the same
process was followed by the Congress Party
and even though Rao Virendra Singh had the
majority in the Legislature in Haryana, the
Governor of Haryana decided to dismiss it and
to ask the Centre to impose President's Rule
there. Wherever the Congress was in a
minority and where the non-Congress
Governments were functioning the Governors
have taken a partisan attitude for overthrowing
the non-Congress Governments and helping to
restore the Congress to power, even though
those Congressmen had been discredited by
the electorate in the 1967 general elections. So
these Governors have taken double standards.
They applied double standards and they have,
therefore, forfeited their right to function as
impartial Governors under our Constitution. It
is, therefore, time the Deputy Chairman, that
Parliament reviewed the entire position of the
Governors, the functions, and powers of the
Governors. In spite of repeated requests, and
in spite of repeated reminders and demands
that the Governors should be given some sort
of Instruments of Instructions so that in a
given situation they need not look for guidance
from the Central leaders or the Home Minister
or the Prime Minister but
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could act according to the Constitu”on and
impartially fulfil the obligations under which
they will have to function, nothing has been
done. Therefore, Madam, Deputy Chairman,
it is necessary that we must review the entire
relations that now exist between the States
and ths Centre. It is unfortunate that the Con-
gress Jias not had the tolerance to tolerate
non-Congress Governments coming into
being and to work as opposition party in those
States. If that is the position and if the
Congress wants to rule even in States where
they had last the majority and if they want to
do it through the Governors or through puppet
le-gines, then we will lose faith in democratic
functioning and in the democratic
Constitution that we have given to ourselves.
This will undermine our faith in the
Constitution itself. Therefore, it is a very
serious matter which we should take note of.
We do believe in Parliamentary democracy
and we should see that the Centre acts with
restraint and according to the provisions of
the Constitution.

Lastly, Madam Deputy Chairman, I would
like to bring to the notice of this House  that
whenever non-Congress Government were
formed the treatment that was meted out to
those non-Congress Governments was not
fair. When  the Ajoy Mukherjee
Government  wanted more wheat and rice
to be supplied to West Bengal the Centre was
reluctant to do it.  But immediately Dr. P. C.
Ghosh was made the Chief Minister more
food-grains were allotted to West Bengal.
This is not the way the Central Government
should treat the States. After all we have a
federal set-up and they should see that all Ithe
States, whether there is a Congress Ministry
or a non-Congress Ministry there are treated in
a fair manner. They should not have

political considerations while making
allotments of foodgrains or while making
financial adjustments  or while making

grants to  the  States. Therefore, it is
necessary that we  have a fresh look at
things as they are now prevailing. = Though
the Constitution isclear with regard to
the relations that should exist between the
States and the Centre, the Central
Government is violating the provisions of
the Constitution
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and is thus doing a disservice to the cause of
democratic institutions. I, therefore, support
wholeheartedly the Resolution moved by my
hon, friend Shri Bhadram.

ST g Wy (I 5w
d7w fedt SYTHA, WT aF A1 Ay
gk AT R A gE
IH qqd QIF AV 97 T 9AW F AL
H aga g€ Ay a7 awa i 2 oA i
T o @RE AT A A
fromsrgmr g1 swTaEm & faw
AR F AR 9¥ AAAHT T4, THE 1L
i & 45 3% qrges AT Al wEr
ZATT |

SHRI BHUPESH GUPTA:
mover of the Resolution.

ot BT WA (v 8 qifEar
mifasr g€ | 8 mfzAT & & ¥ Fr AT AT
aafEa FAEAT 9T FEAT AR E )
T T AT AT T Y L arafaes
FIE ML Ao eda TET 1 gAWAT F
Tgd FRfeE 9Ef & AW T ag
T AT FATA TG 4 {5 FTqF TAaEr
g g W AR TIAEAI § R A
Tgar TRt g A AR ot aww 37
@1 g T & s afeaa ¥ ag ¥ a3
ez TE a1 42 @ e av froaa
7 ggwfre T A1 T2 amar I
A TaAt qa@rfafss s 7= 2 )
avgfaee ardi Frr 7722 & T sl
I qATA AT @ THE! BW AW
§ mraw § ) A o -
afedl &1, AT 4T gaTAAr 2T F
w27 u’\’tmg‘ftﬁrgm 8T r?: I
Fagdt AT gRfaeEi w1 oag a8
fff:qg‘liiﬂiﬁ"."-ﬁ-? e "-ﬂE'I
g AT A TE -'-3'-'r*ﬁ"r %l
%fﬁ’mg“rrmaas i ’J?'Trﬁ tg'vr

I am not the
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fergr g e R AW A
w7 FfET & oA A TR
%aga%mwwﬁﬁrm:
o qw F O on WYL WA AT ATH
o WA g oW A a E
o qE A sfr%ﬁtﬁfwﬁm:‘f AR
fecht g fafaes & &, 5997
e T S & T AT
feft AF fafqezs AT TWogETH
uE S § wEds derfew F
focft Wa7T v % 4 | FHEEE A
St &t 71 74 & FIT ATOL E, I
aiferst & awi T @gd € FEA
FAE | o A AR AT AW, AFAA
g wman fa sawr fegaw ¥ A
@ | wermfeeT § gw AT 77 929
g‘i!ﬁt"‘ﬁﬂ'ﬁT F1 ated & A
v mEA A & 1 #ifE W
qrferat wwaAl 41 o gaTal Al
ar @, fo # wraE) o0 FHAT ST
FaAT a1 AT & g wrd g A
&1 & 1 50 A& ®YAT aF FHAT AT

wear g1, gAml R AT T &
3 ¥ A2 GEp e gW @l WA
fgwar W aga W @ gAML

fReawdraq %, wudl AT 41 AR
or, Ffra g fad 1 2@ T A e
e 5 ufemgfer miwaT 7 e
A gFE wAiE w7 F e 5 e

F% faar | TE@ AR & {7,
FHd ¥ qer 1 Agr | e W

miferst &1 fifew g€ W< AgT agd
wIT AT AT

Y geae Tag Wt - W W A
wrafa @i frd A Fg TRA €
@ o TawaT ot g &,
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SH & FIT IH FEA § F0E A F@
&1 ar &fgy )

R et s - S gEn 7
Wi Aadi &, = F AT H oAry wwEw
Tol ad FTAH § L

A weae fag e o w oA
TR 2R @ I & wwd e
w71 w1 owifas w9y £
ar #far

A1 gETaEt W oqgi faew
T TE AT Ay far g,
fawzv 0 f w1 vy faar v g,
At oag W AE £ sAEr waw
i faar s avar g ar kA
T2t e gw dvmrzm A TAT

w1 AT fag Werdh w9 fd
qTH T EE mmfa G &, &
AT & fon AEt amar |

THE DEPUTY CHAIRMAN : It is
not proper to mention pames of those who
are not present 3 but all the time both
sides are indulging in this,

At g7 fag Wt
fFaz gz M F a1 @
EQER IERI G =4fr TART AT AZT I
WAT { T3 L I AT §F TATHIA
§ Hzv vz i MA g WEr 2 Al
F IR A2 THIT |

1 FAACET WAL AT AT FT
TATET FFMFATIZAGE | gHI 48
f& w5 wwwFw it § 7z aga a@
AT fFar swee frmwr qr
TH M W AT R EAHE HT
qEsfeaT 41 g fag % o o9qr)
a1 MET H AT AT | HEAT
A feat #3n fEgr wgeles
% oy 0 wEW frar @ | se¥ A

:?ﬁas?:
""'J(’|‘T{
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Tg FAT T AW Fvw wwAH F
ZFATLN FHEY AT W SHAA) FHE
dagadr o foRdr) sa@
FIT AFH HoF TaAaz ¥ fafaeer
A w7 oy dewr ag fen
f& ey arifssr w1 7 frar | w7 a8
arg dfE s ) s W gEw A
agr o wvw fag  faw ¥ o fefae
Fama & | qor 7t fr fdd aavgd
fqE arzg gt wf 1 Az foe
A1 wErafagr & frusiese g7 4y
T WAT F AT | AT WRW A
garAT # TS wht £ JET 47
feqrz  armn, A amEr 0 &fEe
FZ T AT WIAT LY ALY AT | TAAET
AT FT oo raa gy wf 41 @
7 m, &fgg a9 T@ 7
T | A efierfer e 9 gt
¥ zwwT w7 fRar mr qr I 4y
7oy foz F Zitewe fFarar 1 3EET
o7 amma qar ot FaAs W
fx @r st PR wwe, ma A
a9 % | X9 FT T4 qG@qTE F
A # I fmran faszt 2 oaw
fegrz,  Far feen g7 397 § Wy, A=,

qAFH FL | Ai59 HET T Fles
= & a4z A faFer | wem

AF I H & AT AWF TARL A1E AL |
TETEIA 4 W49 g1 AT |

TR AR W a1E dian fw o
AT CA qzh—,;—-—,_- Wi lwea 2
ST A OSTHT 21 BATET, o
CCERCTIN I A
A fafer, #5 T fEe sTa
mi  faft 2, s o
frerdl 2, 9 &9 famar &,

AT farwerRTe AT wefga:
Fgl T st ot e ol
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N garges weard - Afe
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‘Fzt #r €=z, Fal F1IET

ATARAT F FAAT AT 0
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I 73 99 ATHI FT UF A T 47
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fafrdt fafrdt + 79 9w @ faw
afea fie amga fgean atz & @=rd €60
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f Arert ol fqaw avwi w3
WA g 2 W g AT 4T
3% a7 {337 5% ez aEg w3
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U F | OfeFAr A FAT A
<% fafaezv #7, gz faw 397 93w
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T weae fag Werdt : o8 famw !

qEIT # IO |
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g

(Interruptions)
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DR. (MRS.) MANGLADEVI TALWAR
(Rajasthan): Sir, a very long debate has
taken place on the present Resolution.
Therefore, I move....

Shri G. MURAHARI (Uttar Pradesh): We
have given certain names.

DR. (MRS.) MANGLADEVI TALWAR: ....
that the question may now be put.

(Interruptions)

SHRI V. M. CHORDIA: She can move,
we can oppose and you can support us.

THE VICE-CHAIRMAN (.SHRI RAM
NIWAS MIRDHA): I think we have had a
long discussion on this. Each party has taken
part in this.
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SHRI P. C. MITRA (Bihar): Under the

rule, if a closure is moved, the Chair has to
take the opinion of the House.
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THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): We have been discussing
the Resolution for the second day and
Members from all parties and of all shades of
opinion have already spoken.

SEVERAL HON. MEMBERS: No, no.

SHRI CHITTA BASU (West Bengal)-: 1
have not yet spoken. Mr. Chandrasekha-ran
has not spoken yet.
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SHRI D. L. SEN GUPTA (West Bengal):
Sir, different points of view have been
sufficiently placed. Now, we from the
Opposition have to speak. Just now, we
observe that the different parties have placed
their points of view.

SHRI CHITTA BASU: No.

SHRI D. L. SEN GUPTA: As far as the
Congress is concerned, the Right Communist
Party is concerned and the Jan Sangh is
concerned, it is all right. Now, nobody from
these parties should speak. We, who have not
yet expressed ourselves, should be allowed to
speak. That we have said. That is the point
that you should know how the different
persons and parties feel about this Resolution.

SHRI KOTA PUNNAIAH (Andhra
Pradesh): It is very difficult for all Members
to express their opinions on all these matters.
We have had enough discussion on this
Resolution. It would be proper and better that
Mrs. Mangladevi Talwar's Resolution should
come up.

SHRI BHUPESH GUPTA: Either we go by
agreement or we continue this. She may
move the Resolution. After ten
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minutes, I can say that enough discussion has
taken place. It is a matter of opinion.
Therefore, let this go on for a while—we are
also interested in that—till 4.45. We are all
sympathetic. Here there will not be any reply.
Therefore, that time c»n be utilised for
moving that Resolution. We are quite
prepared.

(Interruptions.)

SHRI CHITTA BASU There it an
amendment in my name and so far I have not
been given the chance of explaining my point
of view with regard to this Resolution and my
amendment. How can you pass over me?

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : I think Shri Chitta Basu
has given notice of an amendment. So, I think
at least he can speak, if'the House agrees.

SHRI CHITTA BASU: It is not a question
of agreeing or not. I have got the right to
explain my amendment.

SHRI BHUPESH GUPTA : Unless by a
Resolution the House changes ihe business,
the House will tolerate. Let Mr. Chitta Basu
speak. We shall make it possible for the hon.
lady Member to move her Resolution. ...
(Interruptions.) You will move it.

SHRI G. H. VALIMOHMED MOMIN:
The motion is to be put before the House.

SHRI B. K. P. SINHA: May I suggest a
compromise that the Resolution may be taken
up latest by 4.45? Let us have this
compromise.

SHRI BHUPESH GUPTA : You want to
put it to vote? Somehow or other it gets talked
out. Sir, my position is quite clear. We need
not quarrel in this matter., I would like the
other Resolution of the hon'ble lady Member
to come because on that Resolution she may
have her point of view and we have our point
of view.
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SHRI G. H. VALIMOHMED MOMIN :
There are speakers on this side also. Let there
be no discrimination.

THE VICE-CHAIRMAN (SHRI RAM-
NIWAS MIRDHA): I think we can go on
with this Resolution till 4-45 after which we
will take up the other Resolur tion.

SHRI G. H. VALIMOHMED MOMIN :
What about her motion, Sir?

SHRI CHITTA BASU : The motion was
not allowed.

DR. (MRS.) MANGLADEVI TALWAR :
Sir, since I will be allowed to move my
motion today at 4-45 P.M. t agree with the
arrangement.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Mr. Chitta Basu.

SHRI CHITTA BASU: Mr. Vice-Chair-
man, I rise to support the Resolution standing
in the name of my hon. friend, Mr. Bhadram.
While supporting this Resolution I have also
moved an amendment in order to give it a
much more concrete shape so that the
Government may act upon the Resolution, if
passed. I do not read out the amendment as
such.

Sir, you know that after the last general
election there has been a phenomenal change
in the intra-spectrum of Indian politics in
many States. Non-Congress Governments
have been brought into being while at the
Centre the Congress has been in power. Apart
from any other factor today, this very single
factor necessitates the reappraisal of Centre-
State relationship and the re-assessment of the
relationship between the States and the Centre
on the basis of the new condition that has
been brought about. Sir, in t>.is respect two
vital aspects of the Crn-tre-State relations are
to be dwelt upon. The first is the office of the
Governor, its role, its function, its power, its
loyalty and the Constitutional obligations that
th«t Governor* of the States are. to di»-
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charge. And another point is the financial
relation between the States and the Centre.

Sir, as far as I am concerned, I do not dwell
upon the particular aspect of the Centre-Slate
relation which is connected, more or less, with
the office of the Govsr nor because this great
House hat had an opportunity of discussing
the matter in this perspective. Something has
happened throughout the country, particularly
in West Bengal, Bihar, Uttar Pradesh, Haryana
etc. That being so, the Centre-State relations
have been adequately discussed in this House
and I do not like to discuss this aspect of the
problem here in this House today. I will more
or less limit myself to that particular aspect
which relates to the financial relation, between
the Centre and the States, and in prriving at
any definite conclusion in this matter I would
like the House to bear in mind the particular
characteristics, the particular peculiarities of
the Constitution of our country that we have
today. I think it will be noted by all that our
Constitution, which Is, a written one, has got
elaborate provisions about many problems of
the country, and what I feel is that in the
Constitution there are unitary trends largely
pronounced and also the federal spirit
embedded in it. It is a debatable point whether
there should be the unitary system or a federal
system. Without entering into that debate. I
am to say that the present Constitution as it is
today has unitary trends and also certain
federal spirit embedded. Let there be a
harmonious blending between this unitary
trend and also the federal concept. But to my
horror and dismay that federal spirit of our
Constitution is being thrown away; the
Constitution is being robbed of that spirit, and
the power that be at the Centre is taking
certain steps which instead of retaining the
fe'deral character of the Constitution is
becoming more and more unitary in its
functioning. That being the case, naturally the
Centre-State relations are gradually becoming
strained which will ultimately bring the
ruination of the parliamentary institution that
we have got in our country today.

Sin I feel that in our Constitution there are
certain provisions which particularly
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discuss the financial relations of the Centre
and the States. They are given in articles 268,
270, 272, 269, 275 and 282 of the
Constitution. And in this matter I can show
you with enough figures at my disposal that
many States now say that their State economy
cannot be run in a proper way unless the
Central Government comes out with much
more financial aid, and in the whole matter, I
am constrained to say, the financial assistance
of the Centre has all along been just adjusting
the budgetary need of the States or helping in
certain ways to finance the developmental
plans of the States. In that respect some
discretionary grants and loans are given. I am
constrained to give you certain figures which
will show the large amounts of money which
are involved in the matter of transfer of
Central resources to the States. I quote from
the Memorandum on the Central Budget of
the current year. In this it will be found that
Union taxes and duties come to Rs. 370
crores, 23 per cent, of the total earnings.
Statutory grants comes to Rs. 149 crores, that
is, 9 per cent. Other grants are 18 per cent, and
loans etc. are 50 per cent. That being the case,
it will be quite evident that for the States'
finances a large amount comes from the
Central Government either by way of loans or
by assistance. But these loans and assistance
are simply on the basis of discretion, and this
discretion is exercised sometimes on political
consideration.

If you permit me to say something, to quote
certain opinions given by certain State
Governments, [ will quote the opinion given
by the Governor of the Madras State.

In Madras State, in the last Budget Session,
the Governor said. "It is the firm view of my
Government"—that is Madras Government—
"that in the light of the experience in the last
15 years a high level review of the provisions
of the Constitution dealing with the
delimitation of the resources and powers as
between the Centre and the State is essential.”
And if I am allowed to quote the opinion of
the West Bengal Government, it will be
astonishing to see what grievances the West
Bengal Government has got against the Centre
with regard to financial assistance. I will not
read
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out the whole portion. I will only quote a
certain portion where it has been said "It will
appear that West Bengal has got only Rs. 35
crores for her special needs over and above
what is admissible to her on population basis,
whereas Andhra Pradesh has got Rs. 77
crores, Gujarat Rs. 47 crores, Madhya Pradesh
Rs. 102 crores, Madras Rs. 60 crores, Mysore
Rs. 87 crores, Punjab Rs. 68 crores, Rajasthan
Rs. 105 crores and U. P. Rs. 86 crores, over
and above what is admissible to these States
on population basis." Sir herein lies the case.
Rightly or wrongly certain States feel that in
the matter of financial assistance, justice has
not been done to those particular States. I am
in possession of the opinions of various State
Governments, but my approach is not a
parochial approach, it is not a regional
approach. I want simply to highlight the
problem and say that there are certain States
which will be perfectly competent to raise this
question. And this question has not been
raised only by the State Governments alone.
This opinion was expressed even by the
Finance Commission itself. If 1 am allowed to
quote from one of the reports of the Finance
Commission, you will find that they are also
in favour of having some re-assessment and
re-appraisal of the allocation of Central
assistance. Dr. P. V. Rajamannar says in his
report of the Fourth Finance Commission.
"After fifteen years of working of the
provisions of the Constitution during which
period four Finance Commissions have been
appointed, I think the time is ripe to have a
review of the Union-Stati financial re-
lationship, particularly in view of the setting
up of a Planning Commission."

Sir, without indulging in any further
quotations, what I want to bring home here is
this, that the situation is such not only on the
question of political issues, but also on the
question of financial allocation, that there
should be a re-appraisal and re-assessment in
these relations between the Centre and the
State. And that can only be done if the
Government is pleased to think that there
should be a complete re-assessment, a
complete reconsider »Vion, of the relevant
provisions of the  Constitution dealing
with the
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Centre-State relationship, and for that
purpose, under article 263 of the Constitution,
there is a provision that the President may
appoint such an inter-State Council in order to
discuss and recommend a method by which
ihe Centre-State relationship can be improved.
On that line, I move this amendment and I
think the House will do well if it considers it
and accepts it.

SHRI D. L. SEN GUPTA: Mr. Vice-
Chairman, I will first read out the Resolution
for the pupose of developing my argument in
support of it. "This House is of opinion that
the Union Government should ensure by
statutory provisions that its authority and
power are not liable to be used for weekening
and undermining in any manner the well
established ways of Parliamentary democracy
or the autonomy of States" Mr. Vice-
Chairman; Sir, there are two parts in this
Resolution. The first part is that there should
be statutory provisions. To that one may say
"There should be no statutory provisions; we
should go on merrily as we are doing now." |
can understand that opposition. But I" believe
that there is none in this House who can refuse
to agree to the second part of this Resolution.
The second part of the Resolution is that the
"Central Government's authority and power
are not liable to be used for weakening and
undermining in any manner the well
established ways of Parliamentary democracy
or the autonomy of States." Is there anybody
even on the Congress side who can get up and
say "Yes, the Central Government is here to
weaken Parliamentary democracy or the
autonomy of the States?"' I believe that so far
as this part is concerned, they would also
support the Resolution. If they say that they
are opposed to it, then they have got to say
"We support dictator! ship." Unless there is
anybody here to support dictatorship and
oppose democracy everybody has to agree to
the second part of the Resolution.
Unfortunately the real meaning of this
Resolution hns not been properly understood,
considered or highlighted. So I appeal to the
Members of the House that if we believe in
democracy, we should support this part of the
Resolution and also the other part, namely,
that there
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provisions to ensure what we all believe the
Central Government should not do. If we  do
not have statutory provisions, where does
it lead us? Mr. Vice-Chairman, Sir, on the
14th of  November, 1967, before the
West Bengal  Government  headed by
Ajoy Mukherjee was dismissed, I issued a
statement which was circulated by P.T.I, and
published in all tue regional papers at least. I
warned the Governor against dismissing the
Ministry on  the basis of an advice given by
the Law Ministry of the Government of India.
1 said in advance, seven-days before he
dismissed the Ministry, that he would be
responsible for a Constitutional crisis. Mr.
Vice-Chairman, we had a Constitutional crisis
and to-day we are having President's rule
in the State of West Bengal. What for?
Because the Governor did not heed my
warning, because the Centre advised him to
dismiss the Ajoy Mukherjee Ministry.
Heavens would not have fallen if the Governor

had waited till the 18th of December. Mr.
Ajoy Mukherjee said that because of
procurement, they could not call the

session earlier and that they should wail till the
18th of December. If the Governor had
waited, then there  would not have been a
ruling of this nature by the Speaker,
defection by Sankardas Banerjee and Ashutosh
Ghosh and ultimately the collapse of the
Government elected by the people. Mr.
Vice-Chairman this is not the only instance.
The Rajasthan instance is there. It was just the
reverse there. Here the Governor felt satisfied
subjectively, without waiting for the mandate
of the House and dismissed the Government. In
Rajasthan every man was shown to the
President but the Governor was not satisfied.
See the difference. In one  State, there was
Congress Government.  In the other, it was a
non-Congress Government. If this thing
persists, in this way, the States will not have
any respect for the Central Government which
is necessary. It is imperative to keep
India together, to maintain the unity of the
country. Otherwise, you will be responsible
for the destruction of the unity of India and
raising fissiparous  tendencies in  the
different States, leading them to claim more
and
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more power for the States and sometimes
lead'ng them to say "We should be separated
from the Centre," and encouraging separatist
tendencies. So I am giving a warning to the
Congress Members that unless this Resolution
is passed, unless things are done according to
the spirit of this Resolution, it will be a
danger of which we should take full note in
advance.

SHRI P. C. MITRA: Mr. Vice-Chair-man,
the Resolution has been drafted in such a way
that nobody can apparently object to some
portion of it. As for instance "its authority and
power are not liable, to be used for wenkerning
and undermining in any manner the well
established ways of Parliamentary Democracy
or autonomy of States." None of us would like
to weaken Parliamentary democracy or
autonomy of States. But what is the underlying
object of bringing forward this Resolution?
This indicates that probably the Union
Government is interfering in the well-
eytablisher! ways of parliamentary democracy
or the autonomy of the States. Under the
Constitution there is a statutory provision
about the Centre-State relations. So we cannot
support this Resolution as it has been drafted. I
think no valid argument has been put forward
by any Member to show that the Union
Government took nny step to weaken and
undermine the well-established ways of
parliamentary democracy or the autonomy of
the States as envisaged in the Constitution.
Rather I must submit that the Centre was a
silent onlooker of complete erosion of law and
order and the provisions of the Constitution in
some of the non-Congress States during the
last ten months. I can give many instances.
When the Naxdbari happenings took place, the
Centre did not interfere. The then Chijf
Minister of West Bengal came here and took
certain powers from the Home Ministry so that
he could seize the weapons from some of the

persons who were violating the law.
"

W

Besides that, who started these defections?
(Interruptions). After the general elections
they tried to lure certain Congress Members
who could never aspip; to be Ministers and
Chief Ministers and
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they knew that if they remained in the ,

Congress they would never become Chief

Ministers.  So they lured them. Now
.with what cheek they say that the Con-. gress
has started the defections?  In four States

they made Congress defectors as Chief

Ministers.  Incidentally I may State : that it
has been observed that often parents ignore or
tolerate mischiews or unjust demands of a
naughty child.  Such children always think
as of right they must get bigger and more
bigger sweets and when ihose sweets are
denied or taken away irom them
legitimately, they start crying and  howling
like anything. The same attitude is
shown by these people when defectors,
started from their ranks, then began howling
as if the Constitution has been eroded. . In the
case of West Bengal I would just .like to
quote what Shri Ajoy Mukherjee had said on
October 2. {Interrupt-on). He made draft
of a letter which has :0 be sent to the
Governor.  That letter is dated October 2.
1967. {Interruptions).

SHRI D. L. SEN GUPTA: Sir, Shri Ajoy
Mukerji is not a Member of the House. He
cannot read it.

SHRIP.C. MITRA: It is not an
Hnauthorised pamphlet which I am reading.
It has got publicity in 'Current'
{Interruptions). You must have the patience
to listen. You want only bouquets; you must
also be ready to get some brickbets.
{Interruptions). It has been -clearly stated
here as follows:

"But after the election, the verdict *of the
people was clearly in favour of the
formation of a United Front Gov- j eminent
to serve the people. In accordance with this
verdict, these 14 parties formed the United
Front. Some of these parties have more or
less the same ideologies and objectives,

while others have different objectives."

{Interruptions)

Shri Ajoy Mukherjee, continuing, writes.

cf States

"But still they formed the United Front
Government in the hope of working
together in the service of the State on the
basis of an 18-Point Programme. However,
after working together for the last six or
seven months, it is becoming clear that they
cannot work together, chiefly because of the
Left Communist Party and its allies. From
their professions and their action, it is
obvious that they have no faith in
Parliamentary democracy and they are
exploiting their position in the Ministry and
in the Legislature only to further the
interests of their own parties. For this they
do not hesitate to commit assaults on the
workers of other parties, coercion and even
arson."

Is it not a fact that the PSP and the SSP had
raised a hue and cry about the assaults made
and murders committed of their partymen?
Then it says:

"A Dbasis principle of parliamentary
democracy is joint responsibility of the
Cabinet; in other words, a Ministry has to
take full responsibility for Cabinet
decisions. But it has been noted that the
Left Communist Party does not hesitate to
disown responsibility even for decisions
unanimously reached with full support of
their own Ministries."

Further it says; if they get power,

"Thousands and thousands of houses,
schools, temples, mosques and churches
will be burnt to ashes and lakhs of people
will be killed many will lose their parents,
their children, their husbands and wives.

Within the C.P.M. (Communist Party,
Marxist), again an Ultra-Left group has
emerged, which is openly supporting
China, shouting slogans like 'Mao Tse-tung
Zindabad', 'Mao Tse-tung Lai Salaam' "

{Interruptions)
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THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Please resume your seat,
Mr. Mitra.

SHRI P. C. MITRA: Sir, they said many
things about Bihar. It is unfortunate that Mr.
Kaul referred to it as impropriety of the
Governor in nominating Mr. B. P. Mandal in
the Council

{Interruptions)

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Please resume your seat,
Mr. Mitra.

SHRI P. C. MITRA: Now Mr. B. P.
Mandal was in the United Front Ministry for
about six months as an S.S.P. member though
he was an M.P. Nobody raised any question
about that.

{Interruption)

THE VICE-CHAIRMAN: (SHRI RAM
NIWAS MIRDHA): We have decided to go
on with this only till 4.45 p.M. and we have
already exceeded by a few minutes.

SHRI G. MURAHARI : Our Party has not
spoken on this. I would request you to call
Mr. Chandrasekharim and he will finish
before five.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Mr. Mitra can speak for
two more minutes and after that Mr.
Chandrasekharan will speak.

SHRI P. C. MITRA: What happened in
Bihar? They only castigated foui Governors
but did not castigate Mr. Ananthasayanam
Ayyangar who was a former Governor of
Bihar and who knew that the Mahamaya
Ministry in Bihar had no majority in the
Assembly for months but he did not even
advise the then Chief Minister to call the
Assembly to test his strength. So they did not
s.ly a single word about him because that
served their purpose but they objected to Mr.
Kanungos action. Mr. Kanungo acted very
constitutionally and nobody can take any
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exception to it. So long as there is a cons-
titutional provision that the leader of a party or
parties who commands a majority in the
Assembly is to be called to foria Ministry,
how could he refuse to ask Shri Satish Prasad
Singh to form his Ministry? How could he
refuse to accept the advice of the then Chief
Minister not only the Chief Minister but the
then Cabinet headed by Mr. Singh, to
nominate Mr. Mandal as a member of the
council? How could he refuse to call Mr.
Mandal to form a Ministry, on the resignation
of Mr. Singh when Congress Dal alliance had
elected him as their leader as, under the
Constitution, the leader of the majority party-
should be called? So he had to call Mr.
Mandal to form a perfectly constitutional
Ministry. So long as this Constitution is there,
you cannot say that he acted in any way
unconstitutionally.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : Anybody wanting to
speak?

SHRI K. CHANDRASEKHARAN
(Kerala): No. Sir, I will forego

THE VICE-CHAIRMAN (SHRI RAU
NIWAS MIRDHA)) : We have ow some
amendments before us.

SHRI BHUPESH GUPTA : No voting. It
should be held over and let the other thing
come because first of all we would like to say
that one group hat »ot been represented, the
S.S.P. which is an important group and they
are entitled to have fifteen minutes.

SHRI K. CHANDRASEKHARAN : It is
not a question of my not wanting to speak but
I do not want to “peak for five minutes only.

SHRI BHUPESH GUPTA: Hos.
Members opposite felt that we  should"
accommodate Dr. Talwar and although

we disagree with her Resolution, out of
courtesy we said we would accommodate.
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Let this Resolution be held over and let her
move her Resolution. Later we will revert to
this. You can do that. You had the
discretionary power. We arc not insisting on
the vote. That is the best way. Alternately he
should be allowed to speak for fifteen
minutes. He can speak for seven minutes now
and later he can have another eight minutes,
whichever way you like.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Fifteen minute's time is
the maximum time for which an hon. Member
j"n speak and normally, if it is the maximum
limit, one can speak in 5 or 10 minutes. We
can even sit five minutes longer.

SHRI BHUPESH GUPTA : We do not sit
longer.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): If you do not want to
accommodate your colleague....

SHRI BHUPESH GUPTA: There is no rule
that the vote must-be taken. We held over and
after Dr. Talwar has her full say on her
Resolution, if we have time, on the next non-
official day we shall revert to this otherwise
this will lapse. We are ready for it. The
accommodation should be mutual.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): We will vote on the
amendment before we take up the next
Resolution. We want to dispose of this
Resolution now and then take up the next
Resolution.

SHRI G. MURAHARI: Then we will speak
on the amendment.

THE VICE-CHAIRMAN (SHRI RAM
WWAS MIRDHA) : The House decided that
we would have discussion only up to 4.45.
There was a closure motion before the House

SHRI BHUPESH GUPTA: No closure
motion.
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THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): There was a motion
before the House.

SHRI BHUPESH GUPTA: There is none.
If anybody moves it, let it be debated.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): 1 think the under-
standing was this.

SHRI VIDYA CHARAN SHUKLA : Mr.
Vice-Chairman, you took the sense of the
House and the general agreement among the
Members was that the debate on the present
Resoultion will conclude at 4.45 and after that
the other Member, Dr. Talwar will be allowed
to move her Resolution and even Mr. Gupta
signified his consent to that. As far as this
particular Resolution is concerned, it should
be treated as talked out. There is no need for
taking a vote on it.

SHRI BHUPESH GUPTA: We agree.

SHRI VIDYA CHARAN SHUKLA:
But if the rules provide—as far as I am
concerned, I do not object to its being talked
out—that a vote has to be taken, the you or |
cannot help it. If the House wants it to be
talked out and if the rules do not prohibit that,
I have no objection but if the rules provide
that a vote has to be taken, then you or I
cannot help. We have to go according to the
rules.

SHRI BHUPESH GUPTA: My friend
is very accommodative and I appreciate
it Mr. Shukla has shown a great ges
ture. He nods approvingly and I alro
nod approvingly but the difficulty is this.
The first difficulty is

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : We have had plenty of
discussion on this. If you want to sit beyond
five O' clock....

HON. MEMBERS: No.
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SHRI BHUPESH GUPTA: We shall see.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRHDA): There is nothing to see.
If the House wants to sit after ri/e, then this
can go on.

SHRI BHUPESH GUPTA: You can
always, with the consent of the House, extend
the House till twelve in the night. There is no
contention about it. There is no question....

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): It is questioned because
the time is drawing nearer.

SHRI BHUPESH GUPTA: Mr. Shukla has
raised a very interesting point. He says that he
is agreeable to treat it as a Resolution that is
talked out. I fully sympathise with him and I
agree with him because otherwise we would
like to iccom-modate Dr. Talwar's Resolution
desepite the fact that we have got very great
disagreement over it. Now what are you gjing
to do? You see the consequence. Where is the
rule? Will you read it?

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Under which rule?

SHRI A. M. TARIQ (Jammu and
Kashmir): He is just marking time.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): There is no question of
marking time. I would request the Member to
say what his submission is and under what
rule he is doing it?

SHRI BHUPESH GUPTA: Under what rule
you are asking for it? Mr. Vice-Chairman, it is
in your discretion. You 5 P.M. have the right to
change, you have the right to make us sit
longer of course. You are right; I agree. Now
the Government, now the Treasury Benches
are agreeable as you have seen, and Mr.
Shukla for once has b een accommodating my
friend.
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SHRI BHUPESH GUPTA: I own no
responsibility for its not coming. It is
now 5 O clock and the House cannot sit.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): I have already said that
if the House desires we will have » sit longer.
Is the House prepard to tit longer?

SHRI BHUPESH GUPTA: No.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Is it the wish of the
House that we should sit longer"? is it the
wish of the House that today the sitting be
extended by fifteen Minutes?

SHRI BHUPESH GUPTA: No, according
to my watch it is already past 5 O clock. It
will be irregular to sit any longer, and even if
we sit, first will come the amendments to this.
The first amendment will be put a division
taken. Then the second amendment will be put
and a division taken. Then the third am-
endment will be put and a division taken, and
so on. Leaving aside all that, it is already two
minutes past five of the clock and we cannot
sit any longer today. Therefore you adjourn
the House.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): The House has a right to
sit longer.

SHRI BHUPESH GUPTA: No, not om
a non-official day unless

SHRI MULKA GOVINDA REDDY
After 5 O'clock the Chair has no authority; it
should have been done before 5 O'clock.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Is it the sense of the
House that we extend the sitting by fifteen
minutes?
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SHRI BHUPESH GUPTA: No, no, we
cannot tit.

SHRI MULKA GOVINDA REDDY !
After 5 O'clock it is not proper to put it.

' SHRI BHUPESH GUPTA: We should adjourn
now; the Resolution will be continued on the
next day. Now we do not want to sit My
submission is simply this. On a non-official
day non-official business, under the rules and
by convention, starts at 12 O'clock and ends at
5 O'clock; no more.

SHRI AKBAR ALI KHAN: We may
benefit by the experience of Mr. Kaul.

SHRI BHUPESH GUPTA: After that, as
you know, at 5 O'clock Government
sometimes take up official business. There-
fore, after 5 O'clock only official business you
can take up, no non-official, private Member's
Resolution. Now, if the Government has any
official business, we are ready for it. Since
they have none today you cannot prolong the
House any more. If you do, you will be acting
against all rules. The House should be
adjourned now and things carried over to the
next non-official day meant? For the business,
find we assure Shrimati Mangladevi Talwar
that next time we shall go out of the way to
accommodate her. What can we do? They did
not accept our proposal. Even Mr. Shukla's
suggestion was not accepted. Are we to blame.
We cannot sit any more Mr. Vice-Chairman, I
formally submit; is there any Government
business before the House? If there is no
Government business, why are you not
adjourning the House? Is it because it is a
Congress Member's Resolution? Why are you
not adjourning the House? The non-official
business day today is already over.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Have you finished with
your submissions? Please resume your seat
Well, the position before the House if this that
a Closure Motion was moved....
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SHRI BHUPESH GUPTA- No, a
Closure Motion; who moved it?

SHRI G. MURAHARI: Where is the
Motion? Nobody moved it e

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Let me finish. Please
listen. The hon. Member, Mr. Bhupesh Gupta,
was not here when this happened.

SHRI BHUPESH GUPTA: No, Mr. Vice-
Chairman; no Closure Motion. Where is the
Closure Motion? Who moved it?

THE VICE CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Will you please listen?
Please listen. Shrimati Mangladevi Talwar
moved a motion for closure of the debate at
about 4 O'clock after which there was some
discussion from both sides of the House, and
it was suggested that she should bee allowed
to introduce her Resolution, and as a
consensus it was agreed that this should be
allowed to be done but that the debate on this
Resolution should proceed till a certain hour,
and it was on that understanding that we
preceded on with the debate on this
Resolution. And now the assurance that the
House has given by agreeing to Shrimati
Mangladevi ~ Talwar  introducing  her
Resolution stands.

SHRI BHUPESH GUPTA: No, yoO cannot
do it that way. Now Mr. Vice-Chairman, |
invite your attention to the rules. Kindly see
rule on 'Closure', rule 244.  This is 244.(1):

"At any time after a motion has been
made, any member may move, "That
the question be now put ..."

Well, we never heard anybody say That the
question be now put*. It proceeds further to
say:

".. .and unless it appears to the Chairman
that the motion is an abuse of these rules or
an infringement of the right of reasonable
debate, the Chairman shall then put the
motion "That the question be now put".
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Please look up the proceedings. You ever put
that motion "That the question be now put".
How do you say then that it is a motion for
closure? You never said it, That the question
be now put". Then, putting it to the House you
take the verdict of the House on it You have to
take opinion of the House by saying Those
who are in favour say 'aye'; those, who are
against say 'mo' and then, if the voice is
predominantly in favour, you mj. The ayes
have it; the ayes have it," You will have to say
all this. Did you do all that? No, nothing of the
kind; nothing of the kind you did. The same
rule further says in the proviso:

"Provided that the Chairman may allow
any member any right of reply which he
may have under these rules."

Therefore, in a Closure Motion there is the
right of reply. And the right of reply arises
only when there is a debate. You did not allow
even a chance for a debate on the Closure
Morion. Therefore, none of the requirements
in rule 244 had been met. Now you are right
when you say that you went by consensus. But
that is no Closure Motion. Therefore MB. Vlps-
Chairman, I beg of you, please do not take
cover under rule 244. If you say that there was
a consensus we say we agree there was
consensus. But if that consensus has not:
materialised despite my efforts and the efforts
of my, esteemed friend, Mr. Shukla, it is
somebody else, to blame. Neither Mr. Shukla is
to blame for it, nor we are to blame for it With
all that, Sir, now we are hungry and tired. The
day is over. Please adjourn the House and let
us all go. Otherwise, everything you now do
will go on record in the proceedings. People
will see what you have done after 5 O'clock,
will see that you had conducted private member's
business. Therefore, I appeal to you to adjourn
the House. It is already time and adjournment
of the House for the day is the only thing left.
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Before 5 O'clock I
moved the resolution for extension of time

and so I have full right to ask what happened
to it. Did it go unheard?

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): I had taken....

SHRI BHUPESH GUPTA :1do not
quarrel with them; they are unneces-
sarily angry with me.

SHRI VIDYA CHARAN SHUKLA : The
Chair should be allowed to *peak. When you
are on your legs Sir, other Members should
not intervene. You should bo allowed to
speak. You should be allowed to speak when
you are on your legs.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Well, I think we
should proceed on with the voting on

this. The House has already agreed to
proceed with this and then .................. (.Inter
ruptions).

SHRI BHUPESH GUPTA: No, w>, Mr.
Vice-Chairman; in cannot accept that
position. Despite all our sympathies for
Shrimati Mangladevi Talwar's Resolution we
cannot accept the stand you art taking. We
will not allow this position. How can we? Do
you expect us t violate the rules?

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): We are not violating any
rules.

SHRI G. MURAHARI: It is now after 5
o'clock and we must adjourn

SHRI BHUPESH GUPTA: You know, the
other day Mr. Akbar Ali Kha* adjourned the
House. So now adjourn the House.
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THE VICE-CHAIRMAN (SHRI RAM

NIWAS MIRDHA): Well, I shall now put
amendment No. 1 to vote.

, SHRI BHUPESH GUPTA: No, no, it would
be illegal; it is illegal; it is illegal; it is illegal,
and if you do, the House will have no
confidence in the Vice-Chairman because of
his violation of the rules, and I will have to
move that the House has no confidence in this
Vice-Chairman. You cannot have it that way.
You cannot have it against the ruies. We have
been arguing against such a procedure. You
have to show a precedent for it. If you can
show one instance from these proceedings of
fifteen years I shall submit to you, I shall
apologise to you. If that is not so arid still you
adopt this line, we will move a motion here
that we have no confidence in you.

SHRI VIDYA CHARAN SHUKLA:
Mr. Vice-Chairman, the House is master
of its own procedure. The House can
decide to sit even beyond 5 O'clock if it
is the pleasure of the House ----------

SHRI BHUPESH GUPTA: No.

SHRI VIDYA CHARAN SHUKLA: ... and
if you decide, you should give a clear ruling.
My submission is that you should give a clear
ruling and then take tho House on according
to your ruling, and not mind the interruptions
by other Members.

SHRI A. M. TARIQ: Here is Mr. Kaul
who can enlighten us.

SHRI BHUPESH GUPTA: You cannot tell
me under which rule you proceed on. Please
understand the position, Sir,..

SHRI BANKA BEHARY DAS (Orissa): St May[...
SHRI A. M. TARIQ: Let us hear Mr. Kaul.

SHRI BANKA BEHARY DAS: Yes, but
after I have made my submission. I will not
take long. Last year it so happened that I had
a motion to be moved and at 5 o'clock the
Minister was replying and though other
Members were agreeable to sit beyond five
and d tecum
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my motion the Treasury Bench objected to it
and said that on a non-official day the
convention was that beyond flva they would
not take up a non-official business. Therefore,
my motion did not,.come up. That being the
case such a convention had been established
last year and my humble request is that that
convention should not be broken now
because of some people's convenience or
inconvenience.

SHRI YASHODHA REDDY (Andhra
Pradesh): Mr. Vice-Chairman, Shri Bhupesh
Gupta is right. Unless a formal motion is put
before the House, the House cannot take up a
closure motion' But a gentleman's agreement
was there and that agreement has been
broken. Anyway, if the House is willing to
allow her to move her motion she can do so.
Otherwise it cannot be done. Neither a formal
motion was moved nor a format motion
seconded.

SHRI VIDYA CHARAN SHUKLA : No
seconding is necessary.

SHRI BHUPESH GUPTA: The House can
adopt a motion waiving that rule and then
will agree to do it.

SHRIMATI YASHODA REDDY: There
was no formal closure motion. But then we
did have a gentleman's agreement and
everybody said that they would sit and at 4.45
they would allow her to' move her motion.
And then others were allowed to speak. That
is what happened. Now, in all fairness let us
not be technical. If the House agrees let it
allow her to move her motion. Otherwise if
we are to go only by the rules we cannot do it

SHRI BHUPESH GUPTA: Only the rules
will obtain now. Suppose this Resolution
comes up fifteen days later the heavens are
not going to fall. Blame us, if you like but

(Interruption*}
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(Interruptions)

SHRI G. MURAHARI: Actually Mr.
Ansari was wasting the time.

SHRI BHUPESH GUPTA: We sincerely
meant it and that is why we all re-mined here.
Unfortunately things took a different turn.
Blame us if you like. Criticise us, but you
cannot now take up any other business except
by a i-esoluticn of the House waiving the rule.
In that case that motion or resolution seeking
to waive the rule will be the subject-matter of
discussion. Of course, do it and we are
prepared to sit up to 12 mid-night even. But
that also should have been done before five
o'clock. I am surprised We are still continuing
here. Many times we have not been able to
move resolutions the same day. What is the
harm if we do not move that resolution today?

(Interruptions)

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Order, order. Dr.
Mangladevi Talwar wants to say something.

SHRI BHUPESH GUPTA: We want to
hear Mr. Kaul.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Yes, Mrs. Talwar.

DR. (MRS.) MANGLADEVI
TALWAR: It was, [ think, unanimously
decided upon or agreed—it was a gentleman's
agreement— that hon. Members would sit and
I would be allowed to move my Resolution at
445 pM. or at 4.50 p.M., it did not matter
"whether 4.45 or 4.50 Mr. Vice-Chairman,
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that was decided and hon. Members OH both
sides of the House had agreed. But then they
were speaking for the last half-an-hour and
over and if they had not spoken so much, Mr.
Vice-Chairman, I would have been given five
minutes for moving my Resolution. I may
now be allowed to....

SHRI BHUPESH GUPTA: Then in future
also we will do it. Why do you want to take
that responsibility?

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Let her finish.

DR. (MRS.) MANGLADEVI
TALWAR: Now the House has been sitting
for the last so many minutes, for about fifteen
minutes or so beyond five. So I request you,
Sir, to kindly, permit me to move my
Resolution. It will not take more than a few
minutes.

SHRI BHUPESH GUPTA: But the House
has no business before it.

THE VICE-CHAIRMAN (SHRI RAM

NIWAS  MIRDHA): Hon. Members
themselves had agreed.
SHRI BHUPESH GUPTA: Many

agreements take place which do not
materialise. You can discuss it and apportion
blame. You may blame us.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : Mr. Gupta and others
said that the procedure followed in this House
is that a Resolution might not be voted upon
and Mrs. Talwar may be allowed to move her
Resolution. That was the position and you
agreed to it [ ask ...

(Interruptions)

SHRI G. MURAHARI : Mr. Chandra-
sekharan should be allowed to speak. You are
going back on promise.
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THE VICE-CHAIRMAN (SHRI j\AM
NIWAS MIRDHA): No, I called Mr.
Chandrasekharan.

SHRI G. MURAHARI: Yes, but only
when there were 5 minutes left.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): You should accom-
modate her for a few minutes. What do you
say. Mrs. Talwar? Why don't you . speak?

SHRI BHUPESH GUPTA: No, no.
Today we cannot have it. We are prepared to
have it today provided on every Friday the
same thing is allowed and we are allowed to
move our Resolutions. If your office agrees,
let it be done. Any way, an exception is being
made now.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): No exception is being
made.

{Interruptions)

SHRI BHUPESH GUPTA: Sir, you are
confused. We never said that this motion
should not be voted on.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): I think you are going
back on the assurance.

SHRI BHUPESH GUPTA : The assurance
was not on voting. The assurance was that she
would be accommodated and we do stand by
that assurance. Let us have it on the next non-
official day. That is what we say. She will be
accommodated.

SHRI M. N. KAUL: Sir, as, I understand
the position—I was not here at that time—
there was a unanimous decision or a
consensus in the House that the Resolution
which was under discussion should be
disposed of at 4.45 and after that the hon.
Member should be allowed to move her
Resolution. That was the agreement. Actually
what happened was—I was not here at that
time—at 4.45 this agreement was not
enforced. Nothing happened at 4.45. So
factually the result is that at 4.45 what should
have happened according to that agreement,
did not happen.  And then according to

AN HON. MEMBER : A Congress,
Member was speaking.

SHRI M. N. KAUL: The third factor
is that the House was scheduled to ait
up to five o'clock. But as a matter of
fact we have gone on discussing beyond
five. These are the facts which you have
to consider and say whether in these cir®
cumstances that agreement can be enforced'
without the House being further consult-
ed. !

AN HON. MEMBER: No more necessity
for consultation.

SHRI BHUPESH GUPTA: That was up to
5 o'clock. Nothing more now.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : Please sit down.

SHRI BHUPESH GUPTA: You can waive
the rule by a Resolution.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Please sit down. Could I
have my say? As I just now stated, the
position was that at 4.00 or there abouts one
hon. Member, Mrs. Talwar, moved for
closure. That closure motion was not taken up.
Instead, there were some Members who
participated in the discussion giving their
opinions. It turned out that there, vas a
consensus ia the House to debate this motion
till 4.45 and after that Mrs. Talwar would be
allowed to move her motion. But as it turned
out, that consensus did not work out. Because
even if the Members gave their consent at that
time they are not going to stick to it at a later
riage. Whatever the reasons the consensus as it
is has failed and we revert to the position as to
whether Shrimati Talwar should be allowed to
move her Resolution or not. It is no use going
on debating like this. We proceeded on the
basis of a consensus and if the consensus is
sought t» be—I would not say torpedoed—
denied or if the consent of the various parties
were to be taken back from what was a
consensus -at that time I do not think there is
any use in proceeding with this'
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discussion. All procedures, whether by way of
consensus or whether they are proceedings,
can go on only if all the parties in the House
co-operate. I do aot think we can decide this
matter by merely debating one way or
another. Consensus is a matter of spirit; it is a
natter of compromise and if one steps out of it
and says that we do not agree and brings up
the rules it means we j&vert to the position as
it obtains under *c Rules of Procedure. I do
not think
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there is any idea in proceeding with this
discussion, I wish we had proceeded
according to consensus. Unfortunately I have
no choice but to adjourn the House to meet on
Monday at 1-1.00 A.M.

The House then adjourned at
twenty one minutes past five of the
clock till eleven of the clock on
Monday, the 4th Marck, 1968.



